
BID SIHANIil-cn-EaulBLlaD n P! lB

CI

No. : t0 /P.ll2OL4 Date : g).07.2014

Tcl All the District & Sessions Judges.

All the ludges of FamilY Courts.

Disposal of adoption cases by the Distr'ct Courts within
thqtime-frame hfed by Hon'ble Supreme Court cf India-
reg.

Srrb

EULABR

No. : Gen./XV/65/2014/ lsrs Date :3i '07'2014

I am directed to refer this office circular NJ'

Gen.lxYl53l75(Ivy3828 dated 2r.12.94 and letter No'

Gen.lxYl53l75(V)/1767 dated 01.08.2008 by which vou were

drrected to decide the adoption cases within time-frame period of

two months in view of the directions of Hon'ble Supreme Court tn

Writ Petition (CRL) No. 1l7Ll82 - Lakshmi Kant Pandey Vs Union of

India.

It has come to the notice that adoption cases are pending rn

v(irious Courts for long time and rn rnany cases the adoption process

ta:kes years and the baby Ianguishcs in the home while parents wait

fr,r their custody. M;rny of the Prospt--ctive Adoptive Parents come

fronr abroad and spend months hc're. As a result, adoption ol'l'abres
from our orphanage:; has fallen dr;lrlrcally rn lasi few years,

Therefore, it rs enjoined upon you to decide thc adoption

cases within thc trnte-frame of tl.rcl ntonths tn view of the drrections

of Hon'ble Supreme Court given in the above referred case' It rs also

enjoined upon you to hold the pror-eec.lings for adoption cases and
gutrrdianshrps irr cantcra and it should be confidential. l-hcl cntirc
proceedings including papers should be sealed until any order is

n,ade for guardianship.

BY ORDER

o\r"\ t'1

REGISTRAR GENERAL

N:. : Gen./XVl65l20t4l Date : .07.24M

Copy lorroarck'rl to Nort-JurJrn.rl Clerk, Ita;asth.tn Ili'1lr Court,
Jodhpur for information and necessary action with regard to receive,
crrnsolidate the information and to submit ,n" \(i fr-,r perusal.

REGISTRAR GENERAL




